IN THE CENTRAL ADMINISTRATIVE TRISUNAL
PRINCIPAL BENCH NEW DEIHI

- 8 Mg/ 9%

Néw Delhi, dated the 5th December, 1994

CORAM

Hen'ble Shri N.V.Krishnin, Vice Chuirman (»)
Hen'ble Smt.lakshmi Swaminathan,Member (J)

1. Smt.Raj Bidichandani
2. Shri Ram Kishan Kakshal
& : 3. Shri Sharwan Kumar
4. Shri P.Cc, Misra i%f
5. Shri R.C. Jeshi ‘
6. Shri D.N. Nembesdiri
7. Smt. Smt.Usha Khattar
8. Smt.P.P.,Kavlekar
9. Sh.P.K.Nath

¢ 0., Smt.A.Y, Subbalakshmi
Ile Sh.5alim Akhtar

soe Applicants

(By Advecate Shri J.P.Verghese )
V/s

l. Unien ef India threugh Its Secy.
Ministry ef Law 8 Justice
(Legislative Department )
Shustri Bhawan,

2. Secretary,
Minpistry of Finance,
Department ef Expenditure,
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3. Secretary,
Depariment ef persennel g Training,
Ner¢h Bleck,Central Sectt.,

eoo Hespendepts

(By Advecate Shri K.C.D. Gangwani )

ORDER (ORAL

[Hen'ble Shri N.V, Krishnan, Viee Chairman(a)

Applicants have filed this OA en %.7.1994-
Para ; of the applicatien states that the applicatien
is against the Aﬁn.A.4 erder dated 7-6-1988 by which
the billingual Stenegraphers have peen given the
special allewince @ 50/« frem the d#te they have

chesen tes draw thc pay in the reovised pay Scale

* er
attached te their pest/en the date en which their

preficiency in the additienal language vas tested,

whichever is later,

Lﬁ”ss stated

2. The ether erder impugned/in para 1 eof the
is

OC.A./the srder dated 16~11-1988 by which the

representatien te include the stenegraphers eof
~  werking
Hindi-cum-English/jn Vidhi Sahitye Prakashan in

C3SS cadre has been rejected. Hevever, the prayer made

in the OA are some whit gffferent and read as follews tw

U;/




(a)

(b)

(e)

(d)

(e)

An

s

Direct the respendents te grant the pay
scale of R 1640-2900 froem the time it ;
was made applicable ts the GSS_Stan-graghenﬁi
with all censequent benefits te the
petitieners.”

Declzre that nen-applicatien ef the

scale of B 1640=2900 with efiect frem
1.1.,1986 is discriminatery and viel:tive

of Article 14 and 16 of the Censtitutien
of India since the same has been paid

with effect frem 1.1.,1986 te sther classes

. of similarly placed empleyees.

Direct the reswonﬁehts te pay all arrears
with effect frem 1.1.1986 or atleast en

the date ether similarly placed petitieners
have been paid.

That the respendents be directed te

include the applicants Stenegraphers
(Emglish~cum=Hindi Regienal language)

in the Central Secretariat Stenegrapher
Service and fix their senierity frem the
date of their jeining as Bilingual
Stenegraphers.

Direct the respendents te grant the

benefit of reliefs granted ts similarly
placed persens whe were applicants in
O Ne. 758/89 by the erder dated 16.3.94.

sbjectien regarding limitatien has been
reaised sn the greund that in para 1 ef the OA it is stated
theat the OA against the arders dated 7.6.1988 and

16.11.1988 . Hence MA has been filed.
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4, We have heard the parties re-limitatien. We are
of the view, that this by itself will net determinel
whether the OA is barred by limitatien. It has te ke |
seen whethervthe prayers made in para 8 ef the QA

are barred py limitatien.

5. In this view of the matter we find that except
in respect of prayer (d) which is ceveied by the Apn.A.6
UZ’C\YQ

srder, the ether prayers is net barred By limitatisns.In

regard te prayer 'd' this questien is dealt with suksequently.,

6. Respendents have filed a resly centesting this
claim,

T When the matter came us teday for final hearing,
the leaurned ceunsel fer the applicant drevw eur attentien

te the decisien rendered on 16.3.1994 in Oa 758/89 (D N .Misra

and ethers) (Ann.a.7). He meints eyt that the applicants

therein are alse Hindi/Enqglish Stenegrapghers in the Ministey
w

of Laf/like the a;slicants/but werking im the Lm@islatggi
Department, whil® the applicants are in the sfficisl
Languages wWing ef that Department. That OA has been
dispesed of with the fellewing dire-tisnsg sw

(1) The applicants(except appliants 1 te 3) 55&11

be placed in the pay scales of Bs 164C-2900

with effect frem 10.12.1993,
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(i1) The respendents shsll cempute the
4rre3rs payeéble te the applicants
(except applicants 1 te 3) en the

fseting that they were in the pay
scale of 5 1640-2900 with effect
frem 10.12.1993.

(iii) The payment shall e made within a

perisd of 4 menths frem the date ef
presentatien ef a certifisd cepy ef

this erder py any sne of the

applicants sefere the relevant

sutherity.

P o
(iv) The ressendents shall payments te
the applicants(except applicants 1 ta3)
for the current menths en the pasis

of the pay scale of  164C-29CC

{(v) The applicants shell centioue te
receive a sum ef % 5C/-per mensem as
special allewance fer tested

& proficiency in each additisnal
language in accerdance with the
recemaendatisns of the Cemmissisn
s accepted by the Geverament.

(vi) The Ministiry ef Fgnance, Department
of Expenditure shall take a decisisn

upen the remaining recemnendatisns

of the Cemmissien in se far as they
relate te the Billingual stenegraphers
(Asplicants) within a peried ef [
menths frem the date ef pressntatien :
of a certified cepy of this erder e fore

the Secretary by any ene ef the
applicants,

Lo



The learned ceunsel fer the applicent prays that the
benefit of thit judgment be given ts the applicants
alse on the greurd that they are deing similar werk
in the sage Ministry theugh in a different cadre,
Learneé ceunsel fer the respendents ceuld net
satisfy us as te hew the applicant can pe denied
the benefits given te their counterparts in the

same Ministry. In this view of the %attex, we

are ﬁatisfiad‘that the judgment at Ann.A.7 sheuyld
he made applicable te th@’preﬁent spplicants alse,
This weuld dispesel of prayers at a,b,c and e of

the 0.4,

8. In se far as the prayer'd’ is cencerned

we netice that in the ANN.A.7 judgment it appe ars that
attentien of the Bench was net specifically drawn te
the Ann.A.6 erder dated 16.11.1988 rejecting the
representatien fer inclusien ane mérger in the 858
cedre. In any Case, the Bench teek the view that if
any decisien was taken it was net seflected in

pars 2 ef the reselutien of the Gevt.ef India,
Ministry ef Finance dated 13.9.86 which n@tifigé

the degails of the recemmendatiens ef the Pay

Cemmissien whichwere accepted by Gevernment.,
o



)
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in the circumstances, the Bench directed the

Ministry ef Finance te take a decisien an the

remaining recemnendatisns of the Semmissien in se

 far as they relate te the pillingual stenegraphers

perisd
within the/specified therin.

9. In the circumstances, the respendents are
new required te take a decisien in the light ef the
directien in that judgment and thet directient dispese

of prayer at(d)

lo. %e therafere, dispese of this Oa by declaring
th,t the appliciunts in this O areuﬁisg entitied +tg the
benefits eof the judgment dated 16.3.1994 in Ca 753/39
(D.N.Miéra and ethers v,.sOI g Others) te the same
extent as indicated therein. They @rg net entitle d

te any sdditional reliefs, Pay shall pe fixed in the
higher pay scale and arrears peld within fegr menths
frem the date of receipt of this erder,

”
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(Lakhmi Swaminathan) (N.v. Krishnan }
Member (J) Vice Chsimman (A)
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